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comments of the Comptroller and 
Auditor General thereon. [Placed 
in Library. See No. LT 9756/75].

Review  and A nnual R eport o r  H in ­
dustan Cables L im ited  f o r  the year 

ended 31st M arch, 1974
THE MINISTER OF STATE IN 

THB MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P. MAU- 
RYA): I beg to lay on the Table a 
copy each of the following papers 
(Hindi and English versions) under 
sub-section (1 ) of section 619A of the 
Companies Act, 1956—

(i) Review by the Government 
on the working of the Hindustan

«•» Cables Limited, for the year ended 
31st March, 1974.

(ii) Annual Report of the Hin­
dustan Cables Limited for the year 
ended 31st March, 1974 along with 
the Audited Accounts anfl the com­
ments of the Comptroller and 
Auditor General thereon. fPZflred 
?,i Library. See No. LT-9757/75).

A nnual G eneral A dm inistration  Re­
port o r  A ndaman and N icobar A d­
m inistration  for 1973-74, Report op 
Co m m issio n  of Inquiry into  Sadar 
ISazar Disturbances w ith  M em o  of 
A ction taken  thereon and UPSC 
(E xem ption  from  C onstitution) A m ­

endment R egulations, 1975.
THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS 
(SHRI F. H MOHSIN.): On behalf 
of Shri Om Mehta, I beg to lay on 
^he Table: —
 ̂ (i)  A copy of the Annual Gene­

ral Administration Report (Hindi 
and English versions) of the Anda­
man and Nicobar Administration, 
for the year 1973-74. {Placed in
Library. See No. LT-9758/75].

12) A copy each of the following 
documents (Hindi and English ver­
sions) under sub-section (4) of sec­
tion 3 of the Commissions of In­
quiry Act, 1952;—

» (i) Report (1974) of the Com­
mission of Inquiry into the Sadar 
Bazar disturbances.

(ii) Memorandum of Action 
taken on the Report. [Placed in 
Library. See No. LT-9759/75].

(&) A copy of the Union Public 
Service Commission (Exemption 
from Consultation) Amendment Re­
gulations, 1975 (Hindi and English 
versions) published in Notification 
No. G.S.R. 594 in Gazette of India 
dated the 17th May, 1975, under 
clause (5) of article 320 of the Con­
stitution together with and explati 
atory memorandum. (Placed in Lib 
rary. See No. LT-9760/75],

Notifications under A dditional Em o ­
lum ents (C ompulsory Deposit)  A ct,
1974, M arket L oans Floated by Cen­
tral G overnment, i.T. (A m nd.)  R ules, 
and Central Excise (A m endm ent) 
R ules, 1975, Notifications under Cen­
tral Excise R ules, 1944. Crrection 
of A nswer U.S.Q. 7635 dated 25-4-75, 
and N otifications under C ustoms 
A ct, 1962.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): On be­
half of Shri Pranab Kumar Mukher- 
jee, I beg to lay on the Table—

(1) A copy each of the follow­
ing Notifications (Hindi and 
English versions) under sec­
tion 25 of tihe Additional 
Emoluments (Compulsory 
Deposit) Act, 1974:—

(i) The Additional Emoluments 
Compulsory Deposit (Emp­
loyees other than employees 
of Government and local 
Authorities) (Amendment) 
Scheme, 1975, published in 
Notification No. G.S.R. 253 
(E) in Gazette of India 
dated the 12th May, 1975.

(ii) The Additional Emoluments 
Compulsory Deposit (Local 
Authority Employees) 
(Amendment) Scheme, 
1975, published in Notifica­
tion No. G.SJt 254(E) in


